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Osttd How Qtlhi, thi» 9th day of Pabrtiary, 1995

Hon'fela Shri 3. P« 3harii!«,n«ml3er(3)
Hon*bla 3hri B« K* SinQh* nfiBi3or(A)

Kn. Chaochal Kauahik
8/p C*29S> Albart Squar®
Sbl« Warkat
N£y aaHl •.. Applicant

By Advocates Bhri B* B* BavaX

Warsua

1* Union of India,through
th« Sacratary
Winietry of nom Affairs
Bovarnmnt of India
8erth Slock
N£u 0CLHX.1

2* Tha Oaputy Cenaissionar of Police
Prov« & Lines, Oslhi Police
^t. Baipur Aoad
UtLNl ,,, Reapondants

By Applicants Shri R. Pandits

0 R 0 £ R

l'b""l"lL)
Shri S* P« Sharsia,W(3)

Tha grievance of the applicant in this application

filed en 1.11.94 is in respect of her non appointment to

tha post of Constable (Uoman) in Delhi Police inspite of

her aelaction vide conaiunlcation dated 26.9.94.

2. The relief claimed by the applicant is for a direction

to the respondents to treat the applicant as appointed to

the post of nahiHa Constable 1993 batch fron 22nd August,1994

i.s. the fame date from which other 152 nehilla Constables

were appointed and sent for training.

Contd...2



-2-

2» A notice uaa iaaued to the taaponbents^

reaponcJents in thia application haa taken

pleaa and denied the avereenta aede by the applicant

in the 0«A« HotM»tfer, in paragraph 4*2 of the cotmtar

the reapondenta hawe cldadly stated that since the applicant

had ieprovad in physical tsst condyctad later on and was

foond suitable in that test, she will be sonRoned for

the next batch for necessary training scheduled to be

held in ||jiy '̂199S subject to police verification.

3. It appears that after qualifying the said Selection

the applicant uaa put to physical taat and at differant

point of ties Iwr height was eaaaurad, but aha could

not qualify for the aligibla standard praacribad under

the rulaa. Hewavar, since the respondents have now found

that the applicant ia aligibla on account of height aia©

and aligibla for consideration of appointeant and no

further proof in the eattar ia raquirad. The learned

counsel for the applicant, however, stressed that the

applicant should be sent wsjth the next available batch

and that the seniority of the applicant be restored with

the batch of 1993.

4. ys have also heard the learned cotnsel for th#
-I.

reapondenta, Shri R. Pandits. He states that the applicant

shall be sent olong with the next eveilable batch and

further that the seniority of the applicant ahall be

regulated not with the batch in which she qualifies, but
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with th« batch in yhlch aha gata har training*

5* ya hava takan into cenaidaratlon tha rival contantiona

ragarding tha aattar of aaniority and ya find that ainca tha

applicant haa on«a bean daclarad unfit but aacond tiaa daclarad

fit than aha ahould hava baan givan all banafita aa if aha

uaa firat appointed* Tha delay in appointaant of tha applicant
'hAsl-

haa cauaad aufficiant loaa to her* but aha ahouTdiba far alloyad ' \

: :
to loaa in tarna ©f aaniority along yith har batch. In viau

of the fact, aa par atatanant of tha learned counaal for tha /

raapondanta and aa par tha atatanant givan in paragraph 4*2-

of tha coiaitar, thia 6.A*. ia diapoaed of along uith tha

felloying diractionas

(i) Tha raapondanta aha|! cenaidar tha appointaant

of tha applicant to ttw peat of ftahilla Conatabia

and treat har aa nahilla Constable «id aha

ahouid be aant . for training uith tha next

available batch* But her aaniority ahould be

reckoned from 1994.

Cii) She ahould be paid aalary and allouancea from, tha
^ -

data aha ia appointed to tNi peat fen camplati4Bid. :

4r«iftin§.j ^

:6* dith theaa diractiona, tha O-A. ia finally fiapoaad of,

but yithout any order aa to coata*

(S.^i S/'NGM)
na)iU3aT(A)
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